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<ii) R e po r t e d  r a pe  o f  f o u r t e e n

TRIBAL WOMEN IN GONDA DISTRICT
o f  U t t a r  P r a d e s h *

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Under 
rule 377, I raise the following matter 
of urgent public importance.

It has been reported that 14 young 
tribal women were raped near Village 
Oonda in Uttar Pradesh by gangsters 
*who raided the village at midnight on 
28th June, 1980. Similarly, nine 
Harijan women were also raped near 
village Banda in U.P.

The tribal women who were engag-
ed in a stone crushing mill at Bharat 
Kup had reported the agonising tale 
to their employers, who promised to 
lod ge  a complaint with the police, but 
the employer failed to do- so.

Though the local daily Dainik Kar- 
yug Prakash has published details of 
■the mass rape, no attempt was made 
to apprehend t^e culprits.

The Home Minister should make a 
detailed statement on the rape of the 
tribal and Harijan women.
( ii i)  N e e d  f o r  a n  i n q u i r y  i n t o  t h e

SUICIDE COMMITTED BY A WOMEN
e m pl o y e e  o f  t h e  m i n i s t r y  o f
H o m e  A f f a i r s .
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(iv) N eed  f o r  e x e m p tio n  fr o m  a ir
f r e i g h t  c h a r g e s  f o r  c a r r y i n g  r e -
l i e f  m a t e r i a l  t o  Tr i p u r a  Re f u g e e
Ca m p .

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): Sir, under rule 377, 
I would like to mention the following 
very important matter of urgent pub-
lic importance:

. The Tripura State Government 
which is facing an uphill task of man-
ning 145 relief camps with over 1.98 
refugees of the recent communal riot 
has sought the help of Centre, State 
Governments, voluntary organisations 
and individuals to contribute genero-
usly to the relief fund either in cash 
or in kind.

A number of State Governments 
and leading organisations have offered 
their help for the victims. But the 
goods donated by the various State 
Governments and organisations could 
not reach Tripura due to transport 
bottleneck. O nly through air service 
those materials cou J h . sent. Hence 
I request the Minister concerned to 
exempt air freight charges for the 
relief materials which are being sent 
to Tripura as well as to arrange their 
timely despatch to Agartala airport.

I request you personally to take up 
the matter with the Government.

MR. DEPUTY-SPEAKER: You have 
made the statement. Shri Paralekar.

SHRI BAPUSAHEB PARULEKAR:*

MR. DEPUTY-SPEAKER: You are 
making a speech. You have given 
something in writing under rule 377. 
Please read that one. Other than that, 
whatever you speak shall not go on 
record.

*Not recorded.


